
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
JABALPUR BENCH. JABALPUR.

REVIEW APPLICATION N0.42/gQQa

in
ORIQINAL APPLICATION N0.628/gOQ.X_

Dated: <q|oi/aoOl).
Hon'ble Shri Anand Kumar Bhatt, Member (A),
Hon'ble Shri G.Shanthappa, Member (J).

1. Government of India,
Ministry of Railways,
Railway Board, NDLS.

2. General Manager,
Central Railway, Mumbai.

3. Dy. CAO (G), Mumbai.

4- Divisional Railway Manager,
(P) West Central Railway,
Jabalpur.

Vs.

Shri S.C.Gupta,
S/o. Shri S-L-Qupta,
Pharmacist Gwalior,
Jhansi Division N.R.

- QRPgB OH REVIEW APPLICATION BY ciRCUiftjjgfcf ;

{Anand Kumar Bhatt, Member (A)

Original Application No.628/2003 was presented by the

applicant S.C.Gupta for getting the benefit of restructuring of
cadre in accordance with the decision contained in Railway Board

Nemo dt. 27.1.1993 (Annexure - A-1) in the O.A. In this regard
a clarification was also received from the headquarters office of

central Railway by DRM (E) Jabalpur on 29.9.1998 (Annexure P-li)
in the O.A. The applicant has stated in the OA, that inspite of
this, the applicant had not received the benefit of the higher
grade. The said O.A. 628/2003 was disposed of by the Tribunal
on 30.9.2003 in limine with a direction to the applicant to give
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a self-contained representation to DRM (P) Jabalpur West, Central

Railway, Jabalpur within 15 days from the date of the Tribunal's

order and the DRM (P). Jabalpur was directed to decide the matter

within a period of three months after receipt of such

representation from the applicant. This O.A. was presented by

the applicant on 9.9.2003.

2. Now, the Respondents have filed Review Application

No.42/2003 on 11.11.2003 stating that the applicant was

transferred from Jabalpur to Jhansi Division vide order dt.

19.10.2000 passed by DRM (P), Jabalpur. After the creation of

the new West Central Railway with Headquarters at Jabalpur, the

Jhansi Division now falls under the jurisdiction of Northern

Railways. All the Service Records relating to the applicant have
now been transferred to Jhansi Division. For this reason, the

Respondents have requested that the Jabalpur Bench of the

Tribunal have no jurisdiction over the case and therefore, the
order passed by the Tribunal on 30.9.2003 may be recalled on the

point of maintainability or in the alternative the order may
kindly be recalled and suitable direction be given.

3. We have considered the case. At the time the Railway
Board issued the order on 27.1.1993 regarding restructuring of
certain Group c and "D' cadres and the Central Railway,
Headquarters sent a clarification in regard to the applicant to
DRM CP). Jabalpur on 29.9.1998, the applicant was working at
Jabalpur Division. At the time the applicant was transferred to
Jhansi Division in the year 2000. the two places were in the same
Railway Zone of Central Railway. Now that the new West Central
Railway Zone has been created with Headquarters at Jabalpur as on
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1.4.2003, direction given to DRM fpi iaKsi
to DRM (P, Jabaipur «iu apply eoaally(P). Jhanei. o,ter the representation as directed by th
Tribunal is received by the DRM (P) gabal

1  Jabalpur, Central Railwayabalpur. the same be sent to DRM (p) jf,. •
Jhansi and the said

representation shall be decided kdecided by drm (p), jhansi within n
period of three eonths from the date of
papers. g _ The said« copy of this order alonq with t.
30 9 onn, ■ Per order dt30.9.2003 in Oft 628/2003 be sent bv rK n
Ihansi. ' to DRM (P).

In View Of the above observations we do not find
to review our earlierearlier order dt. 30.9.2003. R ft „
dismissed. No costs. accordingly

CG 5HANTHAPPA)
:MBER(A) (anand kuhar BHATT)
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